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DELHI LEGISLATIVE ASSEMBLY

" BULLETIN PART -1

(Brief record of proceedings)

Thursday, 28" March, 2002/ Chaitra 07, 1924 (Saka)

QUESTION HOUR: Starred questions 22,23,25-3 0,32,33, 36 & 37 were
asked and replied. Replies to Starred Questions 21,24,31,34,35,38-40 and
Unstarred Questions 9-18 were laid on the Table.

Hon’ble Speaker ruled that in view of the cancellation of sitting held on 27"
March, 2002, the replies to Starred and Unstarred Questions listed for that day
would be treated to have been laid on the Table of the House.

PAPERS LAID ON THE TABLE:
1. The Minister of Finance laid cdpies of the following on the Table
1) Economic Survey
ii) The Appropriation and Financé Accounts for the year
2000-2001 and’ Report of the Comptroller & Auditor
General of India for the year ended 31.3.2001.
- 2. The Assembly Secretary laid copies of the following Acts which had
received the assent of the President: -
i) Members of the Legislative Asscmbly of Delhi (Salary and
Allowances) (Amendment) Act, 2001. _ :
ii) Ministers of Government of the National Capital Territory- of Delhi
(Salary and Allowances) (Amendment) Act, 2001.
iii) The Delhi High Court Act, 2001. (Delhi Act 5 of 2002).
iv) The Delhi Sikh Gurudwaras (Amendment) Act, 2002 (Delhl Act No.
1 of 2002).

PRESENTATION OF REPORT: Shri Mangat Ram Singhal presented the
Ninth Report of the Business Advisory Committee.

MOTION FOR ELECTION TO FINANCIAL COMMITTEES:

The Chief Minister moved the following Motion: “That the Members of this
House do proceed to elect in the manner required Rule 192(2), Rule 194(2)
and rule 196(2)of the Rules of Procedure’ and Conduct of Business in the
Legislative Assembly, seven Members from amongst themselves to serve as
Members of the Public Accounts Committee, Estimates Committee and
Committee on Government Undertakings, for the term’ beginning from April,
2002 and ending on 31% March, 2003.”

The Motion was put to vote and adopted.
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Chair announcéd the schedule for elections to the Financial Committee:
1. Last date for receipt of Nominations: 3™ April 2002 up to 4.00 PM
2. Last date for withdrawal of Nominations: 5™ April, 2002 up to 4.00
PM
.. 3. Date of elections, if necessary: gt April, 2002 (1 1.00. AM to 1.00
PM)

SPECIAL MENTION (Rule 287):

. The following Members made Special Mentions:

1. ‘Shri Amrish Singh Gautam
2. Shri Mohan Singh Bisht

_CALLING ATTENTION MOTION:
Smt. KW and Shri Arvinder Smgh Lovely called the attention of

the Minister of Health towards the i arising out of large scale
circulation of spurious medicines all over Delhi. :
The Minister of Health replied. =~

" The fol llowing Members sought clarifications:

1. Smt. Kiran Choudhry
- 2. Shri Arvinder Singh Lovely
3. Dr. HarshVardhan
- 4. Dr.(Smt)Kiran Walia,
The Minister of Health replied.

" CONGRATULATORY MOTION Dr. SC Vats moved a motion

congra‘{ulatmg the newly elected Members of the Municipal Corporation of
Delhi. :
The Motion was put to vote and adoptedunammously.

The House 5&j éﬁmed for tea-break.
(House reassembled)

BUDGET FOR 2002—2003 The Minister of Finance presented the budget
for the year 2002-2003. )

" DEMAND FOR GRANTS FOR 2002- 2003 The Mxmster of Finance
presented the Demand for Gra.nts for the year 2002- 2003 ;

SUPPLEMENTARY DEMAND FOR GRANTS ‘FOR 2001-2002: The

Minister of Finance presented the Supplementary Demand for Grants for the

year 2001—2002

|Go

- ——yee

e gy B g -



=

APPROPRIATION (No.1) BILL, 2002 (Bill No.1 of 2002):

The Minister of Finance, with the leave of the House, introduced the
Appropriation (No.1) Bill, 2002 (Bill No.1 of 2002 to authorize payment and
appropriation of certain further sums from and out of the Consolidated Fund
of National Capital Territory of Delhi for the services in respect of ﬁnanc1al
year 2001-2002).

The Minister of Finance moved that the Bill be considered.-

The Bill was considered clause-wise.

The Minister of Finance moved that the Bill be passed.

The Motion was put to vote and adopted.

APPROPRIATION (VOTE ON ACCOUNT) BILL, 2002 (Bill No.2 of
2002):

The Minister of Finance, with the leave of the House, introduced the
Appropriation (Vote on Account) Bill, 2002 (Bill No.2 of 2002).

The Minister of Finance moved that the Bill be considered.

The Bill was considered clause-wise.

The Minister of Finance moved that the Bill be passed

The Motion was put to vote and adopted ' R

4.46 House adjourned for the day.
DELHI SK SHARMA

28™ March, 2002 _ 5 ' SECRETARY
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